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Marriage Rule for Government
Employees
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Dr. Bam Manohar Lohia:
Shri 8. M. Joshi:

Will the Minister of Home Affairs
he pleased to state:

(a) whether it is a fact that a rule
exists to the effect that no Cemiral
Government servant can have more
than one wife; and

(b). how may State Governments
have made similar rule for their em-
ployees?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Under the con-
duct Rules applicable to Central Gov-
ernment Servants, mo Government
Servant who has a wife living shall
confract another marriage without
first obtaining the permission of the
Government, notwithstanding that
such subsequent marriage is permissi-
ble under the personal law for the
time being applicable to him.

(b) Government do not have the
requisite information. This is a
matter to be decided by the State
Government within their own powers.
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